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i THE CENTRAL ADM INISTRAT IVE TRIBUNAL
CUTTACK BE NCHs CUTT 2K

QR IGINAL ¥PLJCAT33N N,Q' 534 OF %29_4_.

Cuttack, this t st day of March, 2000.
SmEmA PRAHIAN. LN T mPLICAMQ

VRS »

‘WIDN OF INDIA & ORS. - ‘> RE SPOMNDE NTS ,

FOR INSTRUCTIONS

l. wh:ther it be referred te the reporters or not? Y7

2. Whether it be circulated te all the Benches of the nf ~
Central adminigtrative Tribwnal er not?

’?g:.:“‘,&/ N Y ) e\
(SOMNATH , SOM) -’ (G «NARAS IMHAM)
VICE.CHAIRMAN MEMLER (JUD IC IAL)
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Iy THE CENTRAL ADMIN ISTRAT VE TRIBUNAL
. CUTTACK BENCH: CUTTACK.

ORIGINAL APPLICATION NO. 534 OF 1994 .
Cuttack,this the 3lst day of March, 2000.

COR & Mg

THE HONOURABLE MR, SOMNATH SOM,VICE~CHAIRMaN
. . AD . . o
THE HONOURABLE MR . G.NARASIMHAM,MEMEER (JUDL.) .

Sri surendra Pradhan,Aged abeut 32 years,
Sen of Sri Kembru Pradhan,At/Pe: Sugudabedd,
Vias Raikia,pist.sPhulbani,

s Appl icant.

By lecal practitioner; M/s.s.K Mehmnty & S.P:Mohanty,Advocates.
‘ - Versus-
l. - Union of India represented by its secretary,

- Department of Posts,Dak Bhawan,New Delhi. ,
24 swerintendent of Post Officew,Phulbani Division,

Phulbani,

d. Postmaster Gereral ,Berhampur Reg lon,Berhamp ur;
4. Sri Rabindra Par icha,EDBPM, sugudabedi BO,

At/PosSugudabedd Via Raikia,Dist.Phulbani.

t Respondents.

By legal practitioners Mr.aXK.Bose,Senior Standing Counsel .,
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MR oG NARAS MHAM MEMBER (J UDIC IxL)

Mr.AJ(.Besé.leérned Sehier Standing Gounsel for the
Departmental Respondents present.None frem the side of the
appl icant present .No adjournment has alse been so uyht en
behalf of spplicant, Hence heard Mr .Bose,leamed Senisrx
Standing Coungcl appearing for the Departmental Respondents
and perused the records.

2. Applicant, S.Pradhan and Respondent No.4,Rabindra
Paricha were candidates for selection to the post of EDBpM,
Swyudabedi Branch post 0ffice in the year 1992.mtimately.‘
Fes.o.4 was selected and appeinted.zpplicant in this
Original application prays for quashing the selection and
appe intment of Respondent No .4 mainly en the ground that
Respondent No .4 thowgh submitted application Qithjn the
stipul ated time, his appl ication was incomplete inasmuch as
the list of landed property was not filed and the Income

certificate filed by Resdio.4 was not correct.

3. mspmident No .4 though duly n’oticed had not entered
gppearance .Department in the ir counterh:%::ake%tm stand

that between the applicant and Regpondent No 4 the later
was found te be more meritorious and suitable and both of
them had net swmitted the list of imwevable property as
called for under Amexure-E/l JAs Res.No .4 was found more
suitable,he was asked to swmit the necessary documents

and after swmission of documents,mn pe.usal,he was selected

and sppointed. Wwe do not see any illegality or irregularity

~dn this selection and sppeintment of Respondent No «od.



= 3=
4. In the result, we £ind ne merit in this Ordginal
Applicatisn which is accerdingly rejected.Ne cests.
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N ] o "__—_4_‘ ~ (e A
( SOMNATH , sOM) (G. NaRASIMH aM)

VICE-CHATRMAN MEMEE R (JUDIC IaL)

KNY/QM,



